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Shri P.Ganesan, Superintendent (AR) for the Respondent 

 

CORAM:     HON'BLE MEMBER (JUDICIAL), MR. RAMESH NAIR 

                  HON'BLE MEMBER (TECHNICAL), MR. C.L.MAHAR  
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                                                                        DATE OF HEARING: 24.03.2023 
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RAMESH NAIR 

As per the letter  dated 17.03.2013 of the appellant they have  stated 

that the matter  may be closed  as the amount of Rs. 13,072/-  has been 

paid.  

2. Accordingly, the appeal is dismissed as withdrawn. 

 

(Dictated & Pronounced in the open court) 

 

RAMESH NAIR 
MEMBER (JUDICIAL) 

 
 

 

 
C.L. MAHAR 

MEMBER (TECHNICAL) 
 

 
geeta 


